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It is submitted by Mr.P.S.J.Dash, 

learn& counsel for the applicant that the 

applicant does not want to pi rsue this 0. A. 

which has become inftuctuous.We have heard Mr. 

P. R.J.Dash. leern€d counsel for the applicant, 

Mr..Dash,learni Additional standing Ooinsel 

appea rinQ for the Government of India 	Mr. K. C. 

mohanty,learned Go vernmen t p  voc ate appea ring for 

the Govt.of Orissa and 	 rned  

counsel appearing for the private Respondents.In 

vii of the submission made by learniEd counsel for 

the applicant the 0A is diskosed of as not being 

p resse. 
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